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Mr. Deputy-Speaker: Order order.
He should sit down. If he goes on
speaking like this, I will have to ask
him to go out.

8hri Rameshwar Sahu: So far as
the other points raised by my hon.
friends are concerned, certainly the
Defence Ministry will consider all
those suggestions. I do not think
there is any other point on which I
have to make any comments.

Mr. Deputy-Speaker: The gquestion
ia:
“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third col-
umn of the order paper be gran-
ted to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1968, in
respect of the following demands
entered in the second column
thereof—

Demand Nos. 12, 36, 71 102, 138 and
148"

The motion was adopted.

1483 hrs.

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1962-83°

Duraares No, 1—Mintstey or Com-
MERCE AND INDUSTRY

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 145140 be
granted to the President to make
good an excess on the grant in
respect of Ministry of Commerce
and Industry’ for the year ended
the 31st day of March, 1963.*

Demano No. 24—Cusroms
Mr. Depaty-Speaker: Motlon moved:

“That a sum of Rs. 1842220 be
granied to the President to make
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good an excess on the grant in
respect of ‘Customs’ for the year
ended the 315t day of March, 1963."

Demano No. 26—Union Excse Durms
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 6,16.048 be
granted to the President to make
good an excess on the grant in
respect of “Union Excise Duties’
for the year ended the 31st day
of March, 1963."

Demanp No. 27—Stamrs

Mr. Deputy-Speaker: Motion moved:

“That & sum of Rs. 20,68,950 be
granted to the President to make
good an excess on the grant |n
respact of 'Stamps’ for the year
ended the 31st day of March,
19637

Dxmano No. 28—Avnrr

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 2,57.407 be
granted to the President to make
good an excess on the grant in
respect of ‘Audit’ for the year
ended the 31st day of March,
1963."

Demann No. 31—PensioNs anp Otame

ReTtmemeNT BENEFTTS

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs, 2,46,28]1 bhe
granted to the President to make
good an excess on the grant in
respect of Pensions and Other
Retirement benefits’ for the yaar
ended the 3Ist day of March,
1883

Drmanp No. 50—Zownar CouNcrLs
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs 10058 be
granted to the President to make
good an excess on the grant in
respect of ‘Zonal Councils' for the

N .“El;é_;{_th_r:co_ﬂ;mdatiun of the President.
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vyear ended the 31st day of March,
1903."

Dmseann No, ‘s:._i‘w‘" anp Nice- Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,70,51,137 be
granted to the President to make
good an excess on the grant in
respact of 'Posts and Telegraphs
Dividend to General Revenues
and Appropriations tv  Reserve
Funds' for the year ended the
31st day of March, 1863".

M. Deputy-Speaker: Motion moved:

“That a sum of Rs. 1,867,650 be
granted to the President to make
good an excess on the grant in
respect of ‘Andaman and Nicobar
Islands’ for the year ended the
31st day of March, 1963."

Drmane No. 116—CAPITAL OUTLAY OF

THE MINISTRY OF EXTERNAL AFFATRS
Damanp No. 8T7—OTHER Rxvenux Hx-

rowDITURE OF MpDeistay or StemL awp

Heavy InpusTRIES

Mr, Deputy-Speaker: Motion moved:

“That a sum of Rs. 4,20,90,811 be
granted to the President to make
good an excess on the grant in
respect of ‘Other Rovenue Ex-
penditure of the Ministry of Steel
and Heavy Industries’ for the year

ended the 31st day of March,
1963."
Damany  No.  91-—-COMMUNICATIONS

(IncLuminGg Nationar HicHways)
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 35 88,007 be
granted to the President to make
good an excess on the grant in
respect of ‘Communications (in-
cluding National Highways)' for
the year ended the 31st day of
March, 1963."

DemaArn  No. 93—LIGHTHOUSES AND
Licwrarrs

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 3,07.736 be
granted to the President to make
Kkood an excess on the grant in
respect of ‘Lighthouses and Light-
ships' for the year ended the 31st
day of March, 1963."

Mr, Deputy-Speaker: Motion moved:

““That a sum of Rs. 14,98, 047 be
granted to the President to make
good an excess on the grant in
respect of ‘Capital Outlay of the
Ministry of External Affairs’ for
the year ended the 31sy day of
March, 1963."

Demanp No. 127—CarrmaL QUuTLAY OF

THE MiINISTRY OoF HEALTH

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 15,75,127 be
granted to the President to make
good an excess on the grant in
respect of ‘Capital Outlay of the
Ministy ot Health' for the year
ended the 31st day of March,
1963."

Dmmano No. 140—Caritar OuTLay om
Posts AND TELEGRAPHS (NOT MET FROM

REvENTE)

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs, 4,43.75,963 be
granted to the President to make
good an exress on the grant in
respect of ‘Capital Outlay on Posts
and Telegraphs (not met from
Revenur)® for the ycar ended the

st doy of March 1983
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Dumare No. 142—Deria CariTan
OUTLAY

Myr. Deputy -Speaker: Motion moved:

“That g sum of Rs. 6,07,88,007 be
granted to the President to make
guod an excess on the grant in
respect of 'Delhi Capital Qutlay’
for the year ended the 31st day
of March, 1963.”

Mr. Depuly-Speaker: The above
demands are now before the House.

Shri Yallamanda Reddy (Marka-
pur): Mr Deputy-Speaker, ] would
like to draw the attention of this House
to Demand Nos. 123 and 87, specially
the policy of this Government on
giving loans and grants to the State
Governments for development works.
Now, soon after a loan is given, the
Central Government is demanding in-
terest from the State Government on
that loan. Because of this insistence
on immediate payment of interest, jt
is very difficult for the State Govern-
ments 10 go on with their construction
projects. In this connection I may
state that the Third Finance Commis-
sion had gpecifically stated that there
should be a moratorium on the collec-
tion of interest until such time as the
project is completed and yields pro-
duction or return. So, I would request
the Government to apply moratorium
on the collection of interest on loans
given to State Governments.

Some of the State Governments
have taken up very big projects, like
Nagarjunasagar by Andhra Pradesh.
Because of the rise in prices, the cost
of eonstruction of projects has gone
up. When started, the estimated cost
af this project was Rs. 92, crores. Now
it has gone up to Rs. 120 crores for the
first phase of the project alone If
wr take into goccount the second phase
also. it will come R< 180 crores
During the Second and Third Plan
period the State Government has so
far spent Rs. 100 crores on this pro-
ject. Now it requires at least Rs 50
crores o complete the first phase of
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the project. Besides these Ra. 50 cro-
res, the State Government has o pay
about Hs. 40 croreg as interesi to the
Central Government. In other worde
the State Government will have to find
resources to the extent of Ra. 80 cro-
res for this project alone. Because
of the heavy commitment for this one
project, it s very difficult for the Stule
Government to take up other prujecta
which are very essential for the deve-
lopment of the Stale.

The Stu.e Guvernmentgy have been
demanding for a long time that all
multl-purpose river valley projects
should be taken over by the Central
Government so that they could be
completed in time resulting in self-
sufficiency in food production. Now,
because the State Governments could
no! complete these projects in time
the capital invested by the States n
these projects has become more or
less dead capital, yielding no return
At the same time, they are no! able
to comp vte them in time for want of
funds

Therefore, in these days of emer-
gency. when we are virtually fighting
against Pakistani aggression and in-
creased food production is the need
of the hour, the Central Government
should either take over this project
or #nance it. If the Central Gov-
ernment could finance the Rajasthan
Canal I do not see any reason why
they could not give the same treat-
ment to Nagarjunasagar project.
Nagarjunasagar is also a national pru-
ject whose completion will result in
increased production of foodgrains in
the country. So. I would appeal to the
Central Government o tuke over this
project from the Andhra Pradesh
Government,

Recently, the State Government re-
quested the Finance Minister to allot
additional Rs. 13 rrores for complet-
ing the first phase of the Nagarjuna-
sagnr project. When the Pinance
Minister recen‘ly visiteq Andhra Pra-
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desh he was convinced of the demand
and he virtually agreed to pay an
additional sum of Rs. 13 crores, But,
#s0on after coming to Delhi he has re-
vised his stand.

When the representatives of the
Andhra Pradesh Government discussed
with the Planning Commission the
State’s annual plan proposals for 1965-

66 the following decision was record-
ed:

“Outlay on Nagarjunasagar
Project and the Tungabhadra
Project High Level Canal and
Area Development Programme
under Nagarjunasagar Project to
be financed out of the additional
central assistance to be made
available from the Ministry of
Finance might be kept out from
the present discussion.'”

Again there was a request of the
Government of Andhra Pradesh and
agsin it says:—

“....the representatives of the
Ministry of Finance have ex-
pressed their inability to  pro-
vide any additional funds this
year, It has however been in-
dicated that representatives of
the Government of India would
vigit the Project sites in August
1965 1w siow the exact progress
and recommend the actual ad-
ditional outlay required in 1965
66 in order to keep up the target
of creating an irrigetion poten-
tial of 579 lakh acres by June
19605,

I :annoy understand the attitude of
the Central Government When the
Minister goes there he gecepts the pro-
posal of the Andhra Government;
when the represcntatives of the An-
dhra Pradesh Government come here,
the Planning Commission accept it
and take a decision; but this Ministry
says that they wang o examine, they
wanl to send a representative and
see the progress of the project. I do
not uudersiand how the “Tnistry of
Finance behaves like this,  Omece
they have sccepteq and committed to
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the Government of Andhra Pradesh,
they must fulfil their commitment to
see that the project is completed.

If this additional amount of Rs. 13
crores is supplied to the Government
of Andhra Pradesh, we will imme-
diately get an irrigation potential of
about 6 lakh acres within one year.
Therefore, the negligence towards these
irtigation projects of the Central Gov-
ernment,  specially the Finonve
Minister, is virtually creating a lot
of trouble in the execution of these
projects. I would, therefore, re-
quest the Ministry of Finance to come
forward and give at least this addi-
tional amount of Rs. 13 crores so that
the additional six lakh acres can be
brought under cultivation,

Apart from this, the Government
are pot appreciating the difficulties
felt by the Andhra Pradesh Govern-
ment regarding foreign exchange and
are not releasing foreign exchanee
due to this project, They are re-
questing time and again for Rs. 1
crores or Rs. 60 lakhs, Rs, 50 lakhs,
Rs. 2 lakhs, Rs. 8 lakhs worth of
foreign exchange to be released to
complete these projects but this Gov-
ernment does not at all care to see
the necessity and how they are
solving their problems, They are
virtually refusing time and again to
release even such small amounts of
foreign exchange to complete these
projects. Thercfore, 1 request this
Government to release immediat-ly
the necessary amount of foreign ex-
change to complete the works of
Nagarjunasagar project, Tungabhadra
Hingh Level Cana] Project and Sri-
sailam Project,

Mr. Deputy Speaker: We are not
concerned with Nagarjunasagar Pro-
ject at the moment.

Shri Yallamanda Reddy: 1 am
speaking with regard tp the particu-
lar policy and have given an exam-
ple in that regard so that the Finance
Ministry may understand how they
are creating difficulties.
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Then, there is a cement factory
near thai Project pyt the Govern-
ment are not allowing the use of this
cement for this project, The Gov-
ernment of Andhra Pradesh have
requested the Central Government at
least to allow this cement which is
virtually produced at the site of the
project to be useq by them. I hope,
the Government will look into the
difficulties of the Andhra Govern-
ment and see that sufficient flnancial
mid is given for the completion of
these projects specially in view of
the emergency.

Shri D. C. Sharma (Gurdaspur):
Sir, this booklet which has been
given to us, namely, Demands for
Grants (Excess) for expenditure on
Central Government (Excluding Rail-
ways) .. ..

Mr. Deputy-Speaker: We are on Ex-
cess Grants(General), not Railways. ..

Shri D, C, Sharma: Iam speaking on
Excess grants. The hon, Deputy Minis-
ter from North Bihar laughs because
he has nothing to laugh at jn North
Bihar,

1 was submitting very respect-
fully that these Granis tell a very
dolefu)] tale and that doleful tale
that the estimates are not prepared
properly in advance, that the charges
which are to be levied on certain
itemg are not prepared Vvery Ac-
curately and that the money that is
spent is pot spent as carefully as it
should be. All these Demands tell
us that certain things which should
have been anticipated by these minis-
tries have not been anticipated. They
show an utter lack of foresight as also
an utter ignorance of the accounting
procedure and utter disregard of the
probable expenditre.

1f one goeg through this booklet, one
finds that there are some demands
about the Nationa] Highways, I think
National Highways all over the world
and specially in India are subject tc
the vagaries of weather. They are
subject to landslides, breachey and
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floods, all over the world that bap-
pens, But if one takes into account
the Budget estimates of other countries
one finds that they always make a pro-
vision against such foreseeable cir-
cumstances; but here in this country
what can be forseen becomes unfor-
seeable which shows how the persons
who prepare these estimates and put
torward these Demands suffer from a
kind of, if I can use that phrase,
financial myopia. They know that
whatever Demand they put forward on
the floor of this House will be granted,
Therefore they do not take any trouble
in preparing those Demands as scru-
pulously, as accurately and as exactly
as possible. All these Demands tell
that story,

If sume money i8 10 be paid because
some people have been upgraded, there
is no harm; but I want to ask why bhe
telephone charges of these ministries
are going up so badly. Why is 1t
that they are spending so miuch money
on these telephones? Of course, thoy
will say that this does not matter be-
cuase we take one thing from one
ministry and give the same thing to
another Ministry, that it is only a kina
of a book transaction, both the minis-
trics belong to the Government o
India; therefore, what one ministry
takes is the Government of Indin's
money and what the other ministry
gives is the Government of India's
money, [ agree about that But I
want to know why proper check i
not kept on such charges, why they
are mounting so heavily during these
days and why ng proper procedure
is adopted so far as these telephone
Bills and other things are concerned.

1 know that something has becn
given to NEFA. They have maric
some advances to some States. I want
to know why it is that these things
were not foreseen; why it is that mure
stores were not purchased so thut
they should be able to satisfy the de-
mands of these persons, As 1 wos
soying, all these excess demands, whe-
ther it is about Customs or Stamps or
Pensions or it 18 in respect of Anda-
man and Nicobar Islands, ele. ote,
show our faulty preparation of de-
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mands and our inexacl( assessment ¢’
our needs and our very very defective
implementation and spending of the
money thay we try to spend on thesc
items_ I think that these excess de-
mands which are placed before wus
show that the Ministry of Finance, be-
cause the Ministry of Finance iz the
Ministry which is the milch cow of al!
the Ministries. ...

The Minister of Finunce (Shri T. T.
Krishnamachari): Thank you.

Shri D, C. Sharma: ... .doeg not ex-
ercise proper supervision. [ want to
ask one thing: Why iz it that the
Ministry of Finance does not exercisc
a little more vigilance and a little
maore effective supervision over the de-
mands thay come forward frem the
varioug Ministries? 1 think 1o bring
forward excess demands before ary
Parliament in any part of the worldi-~
1 want to  put it very mldly—is a
kind of fuilure on the part of the
Ministry of Finance, But this has
become a hardy annual. Every year
we have such demands.  Every year.
we are asked to vote these demand:.
Thiy year also we are being asked to
vote for something which happencd
iwo or three years back, May I know
how is it that they discover in 1965
what happrned in 1961 and how they
discover in 1966 what happened in
19827 | think this time-lag between
the discovery of excess demands and
the zpending on those demands is
something which, T shauld say, does
not gpeak well of those gentlemen—of
course, 1 do not talk of these Minis-
ters: they do not have much to do with
these things—who are responsible for
the day-to-day administration of the
Finance Ministry and who are respon-
gible for the preparation of the esti-
mates. 1 think ji does not speak
well of them. Therefore, 1 think, for
proper budgeting, the hon, Minister
should appoint a commitiee or 2
commigsion s0 that—I do not bother
sbout supplementary demands; they
are necessary—these excess demands
become something of the past and they
do npot come befers us every  year.
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Bome commission or some committee
should be appointed so that the officers
of the Ministry of Finance are taught
how to prepare the estimates, how to
‘grant money for those estimates and
how to gee to it that the money that is
granted is gpent properly and that no-
body goes over the limit which has
been prescribed. I think this is gome-
thing very necessary for the financial
health of our country.

Shrimati Tarkeshwari Sinha
(Barh): Mr. Deputy-Speaker, Sir, the
scope of the excess demands is  not
very large but 1 weuld like to men-
tion some of the points here,

Firatly, Demand Nos. 24 and 28
mention that some reimbursement had
to be made to the Navy for keeping
motor launches by the Cusioms and
some payment had to be made by the
Customs in the nurmal reimbursement
to Central Excise.

Sir, il wes very reassuring to find
when the hon. Deputy Minister said
that he believeqd that during his time
he would be able to do eway comple-
tely with gmuggling. Nothing is more
#ssuring than that—may God biess
him in his efforts. But [ would like
to say this that he gummarily disposed
of the point regarding opium smug-
gling. There are so many types of
smuggling being done. It may be
that cultivation of opium may be -es-
tricted because the Governmeni has
control over itg cultivation. There-
fore, the credit should not be taken
by anybody that contro] has been ex-
ercised over the production of opium.
But what happens is that from the
border areas of Bhutan, Bikkim and
Nepal and probably. as Mr Borooah
pointed out, from the border areas of
NEFA. Burma and other places, the
opium does come and there is neo
machinery by which effective check-
up can be effected.  This is a sert of
talk—I do not know—and it is sug-
gested that the opium is smuggled
through border areas and that some
private planes are being used here
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As to how far this is correct, I do not
know. I think, the Customs and Cen-
tral Excise Department should have not
only the facility of Navy but that they
should also have some private planes
with them to locate those arear where
they can have more cffective mop-
ping up operations. The opium is
not grown here and it is very easily
carried through border areas by many
traders, It is practised on a large-
scale. There is no doubt about that.

Then, 1 come to Demand No, 50—
Zonal Councils, Thig is very funny.
From the explanation I find that an
officer who was re-employed and who
was getting a pension was re-em-
played from the original date when he
retired and, in place of pension, he
was given a ful] salary and for that
an excess demand hag been asked for.
1 do not understand the reason why
special consideration was shown to
that officer and why his arrears of
pension were not gocepted as such but
they were given to him as the salary
from the date he was drawing the
penston, Thay is very funny. I do
not understand why he was given the
salary from the original date when he
retired from service. [ think this is
ap unhealthy practice for which you
ask for an excess demand from Parlia-
ment.  This is a kind of back-door
treatment to Parliament. T think such
cases should not come to Parliament.
It does not really do good to the pres.
tige of Government, I do not think
thig is a very healthy practice.

Then, | come 10 Demand No. &7
Here, 1 have only to say this much as
to why this kind of situation is allow-
ed 1o occur. |  know that samc
iron and stee] manufacturers had been
asking for the increase of retention
price and the Government was mot
agreeing to that and ultimately a situ-
ation developed that the Government
had to agree. I do not really feel
that this is quite healthy for the Gov-
AT 1o te an imp ! that
even u reasonable thing that thev
have to do is on pressure. They
should stice to a decision if they fecl
that thay cecision is quite sound and
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healthy. If they do not feel that the
decision is sound and healthy, then
they should have tir courage to stick
to certain proposals. I certainly feel
that this kind of pressure tactics
which went on for years should not be
allowed to be the general pattern, that
is, anybody eould pui pressure op the
Governmeni and after sometime the
Government comes 1g terms with that.

Now, I come to Demand No. 91
which deals with Communications in-
cluding National Highways, Abuut
these nation.! lugiways, the national
highways form g considerable part of
lateral roads which are not gpeclally
under the Defence Border Roads Or-
ganisation. But T understand that the
lateral roads wl.icih gre being manned
by the Communications Ministry are
of much importance so far ag the
defence potential is coneerned, A
lot of delay js taking place there.

The Border Roads Organization had
the facility; they used to invite ten-
ders; the ultimate discretion was theirs
and the work was done considerably
faster than actually the normal build-
ing up of the road. Those border
roads which arv not primarily wunder
the Border Roads Organisation and
which have been pul in the organisa-
tion of lateral roads do not get that
kind of quick results as they sghould,
but they are nonetheless important for
our defences and also for our security.
Therefore, 1 submit to the hon. Min-
ister o really expedite the organisa-
tion and keep this organisation on the
same footing ax the Border Roads
Organisation

We had very many valuable person.
nel who were manning the Border
Roads Organisation. The contract
there is for three years; they are,
therefore, there only for three years
and are ultimately discharged. [
would submit to the hon Minister,
since both the organisations are under
his contrnl. 1o sep that all those who
were employed in (he Border Roads
Organisation and were ulfimately dis-
charged, are employed again in the
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Lateral Roads Organisation, which is
also & pary of the Communications
Ministry. Those young boys, who have
suffered and who have bravely faced
the front and all the hardship of bejng
in the front while laying the roads
under all kinds of difficult situation
should not be thrown in the gtreets.
It should be a policy of the Govern-
ment to absorb those people whose
contract terminates in the Border
Roads Organisation in the  Lateral
Roads Organisation, which is also
manned by the Communications Min-
istry.

Lastly 1 come to the Delhi Capital
Outlay. Delhi capital outlay is being
provided for acquisition of land and
some payment had to be made. The
Delhi Development Authority has no
justification for asking even a single
penny. I understand that they have
kept the land with them for years—
1 do not know whether the hon, Min-
ister would correct me;—they have
virtually monopolised the land, whose
valuation i about Rs. 50 crores, for
years together they are not doing
anything with the land; the land is
lying fallow; they are mot allowing
anybody tu do any construction work
on that lend. The Government is
certainly lcsing the revenue which can
accrue to it on leasing the land; the
Government is also losing considerable
municipal tax and other taxes; which
would have accrued to it if normal
construction and development  had
been allow>d on it. This Delhi Deve-
lopment [f.uthority has become the
super master, even of the Cabinet.
Cabinet Ministers’ proposals are being
turned down. It is acling as
& super master of the Govern-
ment. Living in the heart of the
Central (Government—the  Central
Cabinet m®ets here—and under their
very nose, they are behaving as m-
dependent authorities with no obliga-
tlons what oever. Why is going to tell
‘hemn that all these losses which they
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are incurring run not only to lakhs
but to crores? They have no justifi-
caiion whatsoever to ask for excess
grants. I would appeal to the Fin-
ance Minister—since the Home Minis-
ter is not here, I shall appeal to him
through the Finance Minister—to
completely reorganize the Delhi Deve-
lopment Authority. Please go and
hear what people talk about the Delhi
Development Authority. Their only
programme is to kecp things bogged
down and they get some sadistic
pleasure out of that. Thig is some-
thing intolerable and I hope the Fin-
ance Minister would give attention to
it. Probably this has not come to his
notice because smaller people have no
access to him, If he takes it into his
head to do something, I am sure he
will really be able to do something
about it, and the whole of Delhi
will bless him for that.

I thank you for having given me the
opportunity to speak.

& et (qui) o e
wgey, wiaform sg £ i o awdy
M & woon § A awel O At

AG A FATE AT AT H AT
wraT fawmt w1 wvaew &, 39 o7 ofe
ofus = §1 I §, W w1 G
feafar § 9wt 3w gu afe = fawmef
or ufaw =g gar & faawr sy
77 ¥ ¥, &1 I wravwwar o A &
fawrre & wwan §, BfeT waw T
& wer fawrr § fam oe ot wfas =g
T § aw Ifew R

¥ fer ¥ W oa ¥ AW
& agT ot 7wt ww o} Fe e
% faam § feafy & wo T
% it wnfge, Afer qfees o a5 @
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frwmr & =@ A 81w R i
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fafadfe witm fasrar & o weft
gt <A §, afe oy weeTETC
AW R
amre fawrt ® e T WS g §
WY A #Y wir faege ) fear
T )

YT R wd are o ag § i o arf
FITUEAT I T FAT N AT
o § TAF XA @ Ay Wy
g wfem a1 dat wqd AW ¥
FATQ § F gt W) T & gy IEC AT
¥o A 2w g § ) & Aen § fe
T A9g & g qiffeEa & oarsr
& wroo waa g, dfew gETe T wWré
I At ¥ W% & fav dqe g, Wi
T WTX §H AT % Ao €1 vy fE
AT § few & aww weA w dwe
w7 |8 @ § A WTIR & T\
# s wfow fienlt | &fer fefa
ag & fir oft gt I/ W AW A
& fog, aw ¥ e qwmA ¥ fag, 3w
N gy o wwEw & g oAv
@ &, ;Et IA% W A9 A AN W
# Inwr R aga wW aaw fawen @

f wawen § f s S o
W W foky s & fe oAt
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TOE q oA AN 2 axoaw A oo
e S L
AT W AT w7 €0 a7 § oW
I & w0, T F ATG ¥ A7 FATEY
i g

gATE WA WA At q % a
wwrvE dfew § 1 Afww T frda f e
Tl g Aify T gt wfgy fe o
@ § & frder wom s g fe
et A wd & o g e g
grit wifgy, W sl # swee g
=1faq 1w st o e B Ay gwH
WAEAT & T 9 §¥ Wi wfg
& aga a1¥ & e ¥ ag e g fiw
weft wgey 36T = & fr and & wd
= g

s Ayt & fag o ae o welf
% forg, a1 dw & frq et i
¥ faq ag wfuw = v ot 3w @
roev wom, e o fawen &
ot wfea g §1 @ g I T oaEe
it wT weam |

& aga 91F & weRi 7 fowiw T

. 24 WC 25 WX W1 fE wph T ¥

W gvet & e @ mmfaw @ awifen
£ T8 A WA E ) ¥ A AT T
w1 FfeE g g, AqE § o e
&, ©od W T W WY ¢ W
WY A% @ W g & ATe w1
ATE A1 T FAATET HOORT 9w
§ | W wT wE W ate dw R
¥w T § W TS A ATRI & 2w
gu =l gro aAR g w o &
W T Tl wT Fwar | & g o
w @ O frm awgw e
wWRl U1 & fAy mer smw o™
wifgy W i arweer € s wifgg
fr exafan s o= g1 anq 1 & o
vt g fr Wit oft @ v wm d
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wa ¥ & foeant oxfafaens %
AT A TH FEAT AW F | THET =g
AT TTAT AT T R | EEET W
FxT TAT & 0g A1 w=w o et
¥T GWMA T T F ATAY ¥ Orew-
fviT &1 &% 175 fam qmor s Y
s ¢ ) faeslt mefafasdam & anfty
® gifgw v & fao oY wfa wr
fremr w0 & fau afafom =01 gar
& & arcvr ff ¥ oo A we iy
wT¥ g wgn g g 4z A e
w1 faw wan, Fr T ST g 8,
i w1 frwm A8 iar o g e
I AW W I A g W d o
gt & o ey &, &% gforr arfy
AR aY o o o T} e
wify & grer | T T & A ¥ gaty
aivd ¥ AT AT W OE ) FEwT
aw oA A ¥ AR wr
M @ owm ? oW wefag oy
wiavaw ¢ fe 39 W WAt oW
o % | gRT TET & feeT & gee
wreafasar A & fau, = A gfer
7 grenfaa 7 & far et &

FAWTHT AATA ¥ WA KA wifgw |

IqTeuN WEh@ AT AR
w1 WY qETA &Y TR

it e T A BT A
w1 A s & fog, g aw oW
xewe wvA o fam @ ardr wwEY
Famet w1 77 3fee & qwg W & fag
g w9 =g T wravs £ ¥ fiey
# s wfgw 1 ofeem w1 e
aarr 3 & fon foamr o dur e
s 1 wravwsar @ 3% =y fea
aray wrfig 1 feww eropTe % v faram
# mx fEgmrawT w1 aET e
wry, fameraar &1 0% #47 FTETC
werh T AWy T % dw oW AT %
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HTHA % /T WY fEwEam §r
urzwt Iafeqa £ 1 o qoETT g
AZIT7 AT & a9eqm ¥ AT WD
sz fear s i a=E w7
femmt  wmmdft @ Towr e
97 OF H9T IATA 9AM | M oug
wAAT I g e o ww g ®
ATEAT T ATENT A fqTU W WA
femn ¥mm swEy ¥ wgt W
g ferft arzft a1 avemr 7 oA
¥ @ g7 aw A wew ¥ fe ol g
® WTIT A AT T ETT R AT
faars wt ®g swar ¥ fw g Twk
LEL IR R A

Xfw qw awa 99 9 §, w6 & w7
9% g ww g § wafay oy faeg
wardy fafrem & 1 wfs zure ang fw
¢ wofive afmw o gardy & gnit

8bri T. T. Erishnamachari: There
has been a slight misunderstanding in
regard to the scope of this particular
proposal before the House. This
matter has been gone into by the
Public Accounts Committee, and it is
on their recommendation that this re-
gularisation is taking place,

1 am very grateful to my hon.
friend Shri Balmiki who has just sat
down, for his very complimentary re-
!mnces to me. [ quite recognise that
there is room for tighteming ur the
budgeting.

Shri Sham Lal Saraf: I think the
hon. Minister has not followed him.
He has asked the hon. Minister to
take to somyasa.

Bhri T. T. Krishoamachari: 1 did
follow quite g bit of it. I recognise
that there is room for tightening up
the budget, which is all the concern
of us now. It is not a question of the
individual Demand, but it is a ques-
tion of general procedurss in regerd
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to the tightening up of the budgeting
and expenditure by the various Min-
istries. There is undoubtedly consi-
derable room for improvoment.

‘The year under review, namely 1962
63 had been a peculiar year because
‘we were just thrown into the midst of
a war. But also, there is this fact
which has to be borne in mind. I
am sorry my hon. colleague Shrimati
Tarkeshwari Sinha is not here. Fhere
ape certain things which are inesca-
‘pable. For instance, there is the item
where she particularly objected to the
excess demand, and that is in regard
to the steel equalisation fund. That
is something which we cannot escape.
‘We cannot say that we had budgeted
for Rs. 28 crores but we got Rs. 34
crores in fact, but we should not have
got it. A precise estimate of what
the accrual to the steel equalisation
fund towards the end of the year will
be depends upon a variety of factors
over which Government have really
no control, and, there an accurate
budgeting is not possible. 1f we get
extra money into the steel equalisa-
tion fund and we have to legitimize
it so that that money can go imto
the Equalisation Fund. then we have
really got to do it by means of some
sfuch procedure, because we cannot do
it by means of subsequent Demands.

Also, in regard to customs and
Central excise, there is a certain ex-
penditure which comes later in the
vear and which is not estimated in the
revised estimates, and which we can-
not really envisage at that time. Pro-
vided the expenditure is relatively
small, and which it is in these cames,
because the expenditure in regard to
these two items is Rs. 18 lakhs and
Rs. 8 lakhs respectively, it has to be
regularised; these are inescapable, and
that is why we have the procedure of
Excess Demands. At the same time,
there are other things which could
be estimated, no doubt, I think that
we should progressively diminish the
area of such excess. But excess De-
mands of some kind, so long as the
#ize is not very big. are bound tn he
there, because unlike in commercinl

BHADRA 22, 1987 (SAKA)

DEG. (Geweral) 5336
accounting where we can do the
accounting later on, there are strict
procedures for accounting for Gov-
ernment expenditure, and an explana-
tion given not only for the outgo but
also for the inflow. This is some-
thing which is ineacapable in the
scheme of things under which we
operate.

I, therefore, submit that while the
criticism that has been made in regard
1o the general process of budgeting
iz something which iz relevant and has
to be taken into account not only by
the Finance Ministry buti also by the
other Ministries concerned. the basic
fact of some kind of excess cxpen-
diture will be there. In fact, there
have been certain readjustments se
that the outgo has not been very great
in many cases, but even so, the accoun-
ting procedures are go strict, and they
have to be gtrict, and in order to
satisfy those procedureg theae kinds
of Excess Demands have got 1o he
brought forward.

Ap regards the remarks made in re-
gard to the DRA, that iz a matter
which T am sure the hon. Minister in
charge of its administration, wether
it be the Health Minister or the
Works and Housing Minister, will take
note of. [ shall pasg these things on
to them. Otherwise, T have nothing
much to say In regard to the proposal
hefore the House.

Mr, Deputy-Speaker:
ks:

The question

“That the respective exceas
sums not exceeding the amounts
shown in the third colump of
the Order Paper be granted to
the President to make gong the
amounts spen t during the yeer
ended 313y day of March. 1063,
in respect of the following De-

mands entered in the second
column thereof:
Demands Nos. 1 24, 25, I7, 28,

31, 50, 58, B7, 01, 93, 98, 118, 127,
140 and 142",
The motlon was adoptsd,

—_—



